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(cTragm)
11.04 V4 hrs.

At this stage Shri Ganesh Singh, Shri C. Rajendran, Shri Akhilesh Yadav and some
other hon. Members came and stood on the floor near the Table.

e HEIEAT : YT G&AT 321,
... (cgagm)
LAY WA : AT 46 S8 | Uo7 BT o aiforg | Revre § o T8 IR

(Interruptions) ..."
LA WA : 3T [ AN 96 S8 |
... (aFFEr)
3reTeT WRIGHT : YLAdI a1 dor QY| 3T AT I8 R &S 87
... (cgauT)

MADAM SPEAKER : The House now stands adjourned till Twelve of the clock.
11.02 hrs

The Lok Sabha then adjourned till Twelve of the Clock.

* Not recorded.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the clock.

(Madam Speaker in the Chair)

At this stage Shri Ashok Argal, Shri Shailendra Kumar and some other hon.
Members came and stood on the floor near the Table.
... (Fagm)

12.0 % hrs.
PAPERS LAID ON THE TABLE
MADAM SPEAKER: The House will now take up “Papers to be laid on the
Table”.
... (Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): I

beg to lay on the Table:-

(1) ) A copy of the Annual Report (Hindi and English versions) of the
International Centre for Alternative Dispute Resolution, New Delhi, for the
year 2009-2010, along with Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the International Centre for Alternative
Dispute Resolution, New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3507/15/10)

(2) A copy each of the following Notifications (Hindi and English versions)

under sub-section (1) of Section 30 of the Legal Services Authority Act, 1987:-

(1) The National Legal Services Authority (Lok Adalats) Regulations,
2009 published in Notification No. L/28/09-NALSA in Gazette of
India dated 20™ October, 2010.
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(i1))  The National Legal Services Authority (Free and Competent Legal
Services) Regulations, 2010 published in Notification No. L/61/10-
NALSA in Gazette of India dated 13" September, 2010.
(Placed in Library, See No. LT 3508/15/10)
(3) A copy each of the following Notifications (Hindi and English versions)
issued under sub-section (2) of Section 51 of the States Reorganisation Act, 1956:-
(1) The Madras High Court (Establishment of a Permanent Bench at
Madurai) Amendment Order, 2009 published in Notification No.
G.S.R. 786(E) in Gazette of India dated 28" October, 2009.
(i1)  The Madras High Court (Establishment of a Permanent Bench at
Madurai) Order, 2004 published in Notification No. G.S.R. 446(E)
in Gazette of India dated 12" July, 2004.
(Placed in Library, See No. LT 3509/15/10)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI

PRAFUL PATEL): I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Airports
Authority of India, New Delhi, for the year 2009-2010, alongwith Audited
Accounts.

(Placed in Library, See No. LT 3510/15/10)

(2) Statement regarding Review (Hindi and English versions) by the Government of

the working of the Airports Authority of India, New Delhi, for the year 2009-2010.

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): I beg to lay on the Table:-
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(1) A copy of the Company Secretaries (Amendment) Regulations, 2010
(Hindi and English versions) published in Notification No. 531:legal:710/1(M)/1
in Gazette of India dated the 26™ July, 2010, under sub-section (3) of Section 39 of
the Company Secretaries Act, 1980.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT 3511/15/10)
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (3) of Section 642 of the Companies Act, 1956:-
(1) The Companies (Central Government’s) General Rules and Forms
(Third Amendment), 2010 published in Notification No. G.S.R.
848(E) in Gazette of India dated the 20™ October, 2010.
(i) The Companies (Director Identification Number) Rules, 2006,
(Amendment), 2010 published in Notification No. G.S.R. 849(E) in
Gazette of India dated the 20" October, 2010.
(Placed in Library, See No. LT 3512/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): I beg to lay on the Table:-

(1) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts of the Hindustan
Antibiotics Limited for the year 2009-2010 within the stipulated period of nine
months after the close of the accounting year.

(Placed in Library, See No. LT 3513/15/10)
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(2) A copy of the Statement (Hindi and English versions) explaining reasons for
not laying the Annual Report and Audited Accounts of the Bengal Chemicals and
Pharmaceuticals Limited for the years 2008-2009 and 2009-2010 within the
stipulated period of nine months after the close of the respective accounting years.
(Placed in Library, See No. LT 3514/15/10)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): 1 beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

2)

(3)

(4)

(1)

(ii)

(ii)

Review by the Government of the working of the Railtel Corporation of
India Limited, New Delhi, for the year 2009-2010.
Annual Report of the Railtel Corporation of India Limited, New Delhi, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3515/15/10)
A copy of the Annual Report (Hindi and English versions) of the Centre for
Railway Information Systems, New Delhi, for the year 2008-2009, along
with Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Railway Information Systems, New Delhi, for

the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(i)

(ii)

(Placed in Library, See No. LT 3516/15/10)
A copy of the Annual Report (Hindi and English versions) of the Indian
Railway Welfare Organisation, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Indian Railway Welfare Organisation, New
Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3517/15/10)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): I beg to lay on the Table:-

(1)

(2)

3)

4)

(1)

(i)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the Cotton
Textiles Export Promotion Council of India, Mumbai, for the year 2009-
2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Cotton Textiles Export Promotion Council of India,
Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3518/15/10)
A copy of the Annual Report (Hindi and English versions) of the South
India Textile Research Association, Coimbatore, for the year 2009-2010,
along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the South India Textile Research Association, Coimbatore,
for the year 2009-2010.

(Placed in Library, See No. LT 3519/15/10)
A copy of the Annual Report (Hindi and English versions) of the Northern
India Textile Research Association, Ghaziabad, for the year 2009-2010,
along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Northern India Textile Research Association, Ghaziabad,
for the year 2009-2010.

(Placed in Library, See No. LT 3520/15/10)
A copy of the Annual Report (Hindi and English versions) of the Bombay
Textile Research Association, Mumbai, for the year 2009-2010, alongwith
Audited Accounts.
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(6)

(i)

(i)

(i)
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Bombay Textile Research Association, Mumbai, for the
year 2009-2010.

(Placed in Library, See No. LT 3521/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Ahmedabad Textile Industry’s Research Association, Ahmedabad, for the
year 2009-2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Ahmedabad Textile Industry’s Research Association,
Ahmedabad, for the year 2009-2010.

(Placed in Library, See No. LT 3522/15/10)
A copy of the Annual Report (Hindi and English versions) of the Indian Silk
Export Promotion Council, Mumbai, for the year 2009-2010, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Silk Export Promotion Council, Mumbai, for the
year 2009-2010.

(Placed in Library, See No. LT 3523/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI JITIN PRASADA): I beg to lay on the Table a copy each of

the following papers (Hindi and English versions) under sub-section (1) of Section

619A of the Companies Act, 1956:-
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(1)

(2)

(3)

(i)

(i)

(i)

(i)

(i)

(if)
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Review by the Government of the working of the Bharat Petroleum
Corporation Limited, Mumbai, for the year 2009-2010.
Annual Report of the Bharat Petroleum Corporation Limited, Mumbai, for
the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3524/15/10)
Review by the Government of the working of the Indian Oil Corporation
Limited, Mumbai, for the year 2009-2010.
Annual Report of the Indian Oil Corporation Limited, Mumbeai, for the year
2009-2010, along with Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(Placed in Library, See No. LT 3525/15/10)
Review by the Government of the working of the Hindustan Petroleum
Corporation Limited, Mumbai, for the year 2009-2010.
Annual Report of the Hindustan Petroleum Corporation Limited, Mumbai,
for the year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3526/15/10)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI
PRATHAP): I beg to lay on the Table a copy each of the following papers (Hindi and

English versions) under sub-section (1) of Section 619A of the Companies Act, 1956:-

(1)

(2)

Review by the Government of the working of the Steel Authority of India
Limited, New Delhi, for the year 2009-2010.

Annual Report of the Steel Authority of India Limited, New Delhi, for the year

2009-2010, alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

(Placed in Library, See No. LT 3527/15/10)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI ARUN YADAV): I beg to lay on the

Table:-

1) o
(i)

2) O
(i)

A copy of the Annual Report (Hindi and English versions) of the National
Automotive Testing and R & D Infrastructure Project, New Delhi, for the
year 2009-2010, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Automotive Testing and R & D
Infrastructure Project, New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3528/15/10)
A copy of the Annual Report (Hindi and English versions) of the Fluid
Control Research Institute, Palakkad, for the year 2009-2010, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Fluid Control Research Institute, Palakkad, for the year
2009-2010.

(Placed in Library, See No. LT 3529/15/10)

(3) A copy each of the following papers (Hindi and English versions) under sub-section
(1) of Section 619A of the Companies Act, 1956:-

(@)

(i)

(iD)

Statement regarding Review by the Government of the working of the
Bharat Heavy Electricals Limited, New Delhi, for the year 2009-2010.
Annual Report of the Bharat Heavy Electricals Limited, New Delhi, for the
year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3530/15/10)
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Statement regarding Review by the Government of the working of the
National Bicycle Corporation of India Limited, Mumbai, for the year 2009-
2010.
Annual Report of the National Bicycle Corporation of India Limited,
Mumbai, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3531/15/10)
Statement regarding Review by the Government of the working of the Tyre
Corporation of India Limited, Kolkata, for the year 2009-2010.
Annual Report of the Tyre Corporation of India Limited, Kolkata, for the
year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3532/15/10)

... (Interruptions)
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12.02 hrs.
COMMITTEE ON ESTIMATES
10th Report

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): I beg to present the
Tenth Report (Fifteenth Lok Sabha) (Hindi and English versions) on Action Taken
by the Government on the recommendations contained in the First Report
(Fifteenth Lok Sabha) of the Committee on Estimates on the subject ‘Drought
Management, Food Grain Production and Price Situation’ pertaining to the
Ministry of Agriculture (Department of Agriculture and Cooperation).

... (Interruptions)

12.02 % hrs.
COMMITTEE ON SUBORDINATE LEGISLATION
13" to 15™ Reports

SHRI P. KARUNAKARAN (KASARGOD): I beg to present the Thirteenth,
Fourteenth and Fifteenth Reports (Hindi and English versions) of the Committee
on Subordinate Legislation.

... (Interruptions)

12.02 % hrs.
JOINT COMMITTEE OFFICES OF PROFIT
Ist Report

AN Yot = Rig (somemEe): W@, § W & ual dddt dyea affa @1 ugen ufaded
(fB=a) a2 ST AXBROT) IR DT &

... (Interruptions)
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12.02 % hrs.
STANDING COMMITTEE ON ENERGY
12" and 13™ Reports

SHRI PABAN SINGH GHATOWAR (DIBRUGARH): I beg to present the
following Reports (Hindi and English versions) of the Standing Committee on
Energy (2010-11):-
(1) Twelfth Report on Action Taken by the Government on the
recommendations contained in the Fifth Report (15" Lok Sabha) on
Demands for Grants of the Ministry of Power for the year 2010-11.

(2) Thirteenth Report on Action Taken by the Government on the
recommendations contained in the Sixth Report (15" Lok Sabha) on
Demands for Grants of the Ministry of New and Renewable Energy for
the year 2010-11.

12.03 hrs.

STANDING COMMITTEE ON ENERGY
Statements

SHRI PABAN SINGH GHATOWAR (DIBRUGARH): I beg to lay on the Table
the following Statements (Hindi and English versions) of the Standing Committee
on Energy (2010-11):-

(1) Action Taken by the Government on the recommendations contained in
Chapter-I of the Third Report (15" Lok Sabha) on Action Taken on Thirty-
first Report (14™ Lok Sabha) on the subject ‘Implementation of Rajiv
Gandhi Grameen Vidyutikaran Yojana’.
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(2) Action Taken by the Government on the recommendations contained in
Chapter-I of the Seventh Report (15" Lok Sabha) on Action Taken on
Second Report on Demands for Grants of the Ministry of New and
Renewable Energy for the year 2009-10.
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12.03 % hrs.
STATEMENTS BY MINISTERS

(i)Status of implementation of the recommendations contained in the 3"
Report of Standing Committee on Coal and Steel on Demands for Grants
(2009-10), pertaining to the Ministry of Steel.”

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): I beg to lay the
Statement on status of implementation of the recommendations contained in the
Third Report of the Standing Committee on Coal and Steel (Fifteenth Lok Sabha)
in pursuance of the direction 73-A of the hon. Speaker, Lok Sabha vide Lok Sabha
Bulletin — Part II dated the 1% September, 2004. ... (Interruptions)

The aforesaid Third Report was presented to the Lok Sabha and Laid in
Rajya Sabha on the 18" December, 2009. The Report relates to the examination
of Demands for Grants of the Ministry of Steel for the year 2009-10. ...
(Interruptions)

The Committee in the said Report has made a total of twenty
recommendations (contained in seven paras) with reference to aims, objectives
and achievements of the Ministry and where action is called for on the part of the
Government. ... (Interruptions)

The Action Taken Statement on the recommendations/observations
contained in the Report of the Committee had been sent to the Standing
Committee on Coal and Steel on the 18" May, 2010. ... (Interruptions)

The present status of implementation of various recommendations made by
the Committee is indicated in the annexure of the Statement, which is hereby laid
on the Table of the Lok Sabha. I would not like to take the valuable time of the
House in reading out all the contents given in the attached Annexure.

(Interruptions)

* Laid on the Table and also placed in Library, See No. LT 3533/15/10.
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I would request that this may be considered as read in the House. ...

(Interruptions)

12.04 hrs.

(ii)Status of implementation of the recommendations contained in the 2"
Report of Standing Committee on Petroleum and Natural Gas on Demands
for Grants (2010-11), pertaining to the Ministry of Petroleum and Natural
Gas.”

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI JITIN PRASADA): I beg to lay the Statement on the
status of implementation of recommendations contained in the 2" Report of the
Standing Committee on Petroleum & Natural Gas (15™ Lok Sabha) in pursuance
of directions of the hon. Speaker, Lok Sabha vide Lok Sabha Bulletin — Part I
dated September 01, 2004. ... (Interruptions)

The Second Report of the Standing Committee on Petroleum and Natural
Gas (15™ Lok Sabha) was presented to the Lok Sabha on 22.4.2010. The Report
relates to the examination of Demands for Grants of the Ministry of Petroleum and
Natural Gas for the year 2010-11.  Action Taken Statements on the
recommendations/observations contained in the Report of the Committee had been
sent to the Standing Committee on Petroleum and Natural Gas on 20.7.2010. ...
(Interruptions)

There are 25 recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These recommendations
mainly pertain to issues like providing LPG connections to BPL families,
accepting the recommendations of Dr. Kirit Parekh Committee Report, full
utilization of Budget, granting excise concession to North East Refineries, setting

up of Rajiv Gandhi Institute of Petroleum Technology, availability of rigs for

" Laid on the Table and also placed in Library, See No. LT 3534/15/10.
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exploratory drilling, timely commissioning of Paradip Refinery, development of
alternate sources of fuel, conversion of coal to liquid, curbing of adulteration and
automation of retail outlets, etc. ... (Interruptions)
Present status of implementation of various recommendations made by the
Committee is indicated in the Annexure to may Statement, which is laid on the
Table of the House. ... (Interruptions)

I would not like to take the valuable time of the House by reading out all
the contents of this Annexure. This may please be considered as read. ...

(Interruptions)
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12.05 hrs.

MATTERS UNDER RULE 377 *
MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Hon. Members are requested to send slips immediately.

... (Interruptions)

(i)Need to allow the use of Endosulfan as a pesticide in the country for the
benefit of the farmers

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the kind
attention of the august House regarding the India's stand on the use of Endosulfan.
There is no need to put a ban on the pesticide because there are no cases of
people having died due to poisoning caused by the chemical, and people
developing genetic abnormalities and other health problems. Many European and
other countries are seeking a ban on the use of Endosulfan in India for their benefit
only. Many committees were constituted by the State Governments and also at the
Central level to review the safety of Endosulfan, and almost all the committees
found that no link could be established between the use of Endosulfan and the
health problems. It is also found that the manufacture, sale and use of Endosulfan
in India will not harm the people in any manner.
I, therefore, request the concerned Hon'ble Minister, through the Chair, to
intervene in the matter and allow the use of Endosulfan in our country in future

also to benefit the farmers.

* Treated as laid on the Table.
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(ii)Need to ensure adequate availability of fertilizers to the farmers in
Bahraich district of Uttar Pradesh

sft e fPoiR dwiEl (TEviEd): WX A9y Mafed o3 @ e ST ([T uew) H
JAReD] B HHI § Bl ® USMR TR TR AR TS 8T 2| AUl DI kB A AN dTed Tl |
giay 59 &5 H BHAl DI BB JHAM Bl §l 39 U8 A PV I9FT gR1 iR, 2010
P 37 BR 500 Hifch e IR Bl MY B 7 & 75 ofl, s qruer 713 29 9R
719 M T IdRDb FERISE TUG DI UK B3N & MATIHATTAR W& T8l He A [
& T BB Ghe Bl IRB B FH A FAE B o= Al A IfdE dwa H IR
WG] TS @ 2| SFUE H WiE @ HHI BT A It} WIS I faradt @e gsed |
99 @ Bl

3T W B WHR I TR ¢ 6 frami & fRa § ovg qevrsd # 7 & ey
Y IARE DI AT BT A & B AT B

(iii) Need to take action against agencies conducting surveys based on

‘Religion’ in different parts of the country including Kerala
SHRI K. P. DHANAPALAN (CHALAKUDY): It was reported in various print
and visual medias that unethical surveys are been held at various places in the
country. The survey was targeted at a particular religion and was aimed at
creating a kind of insecurity and a sense of anti-national feeling among people. It
is understood that the survey is funded or done by some foreign agencies. It is
learnt that the survey was conducted at 55 selected places in the country including
the state of Kerala.

The object and purpose of such activities seems to be not in national
interest. Such activities are to be checked and strongly dealt with. There shall be
rules and laws in place to regulate the functioning of foreign and national
agencies who involve in research in the country. I would urge the Government
to look into the matter and direct the police and concerned authorities to take

necessary action in this regard.
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(iv)Need to set up an airstrip in Murshidabad district, West Bengal to
facilitate flight services for promoting tourism in the region

SHRI ADHIR CHOWDHURY (BAHARAMPUR): District Murshidabad is 200
KMs away from the Kolkata city. Murshidabad has been emerging as a tourist
destination in view of its economic potential but the flow of tourists is impeded
due to distance which consumes 4 to 5 hours if travelled by road. Apart from
tourist destination, an army cantonment is scheduled to be set up there as its
shares the border with Bangladesh where work is scheduled to be initiated in few
months.

The prospects of the district both in terms of tourists and other
consideration could be brighter provided an air-strip is established there. Further,
the district is recognized as the highest concentration of population of Muslims in
the country.

In view of the above, I request the Government to consider the proposal of
setting up an air-strip as soon as possible to facilitate the emergence of the

district as a place of tourist importance.
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(v) Need to accord approval to the proposal of Government of Andhra
Pradesh for re-construction of Raipur-Visakhapatnam section of National
Highway No. 43

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): I want to raise the
matter regarding works (R&B) NH circle Vijayawada. The works proposed under
Annual Plan 2010-11 i.e. ‘construction of paved shoulders including IRQP in
selected stretches from KM 481/0 to 522/0 of Raipur-Visakhapatnam section of
NH 43 and reconstruction of major bridge at KM 492/2-4 of R-V Section of NH
43 has been submitted to the Ministry of Road Transport and Highways, dated
12-06-2010 by the Engineer-in-Chief (R&B) Government of Andhra Pradesh, for
approval.
I would request the Minister of Road Transport and Highways to accord his
approval to the project at the earliest for smooth flow of vehicular traffic in the

region.
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(vi) Need to take steps to protect the Bio-diversity of Pampa river basin in
Kerala

SHRI ANTO ANTONY (PATHANAMATHITTA): I take this opportunity to
request the Government to declare Pampa river as a Biodiversity Heritage Site in
accordance with the provisions of the Biodiversity Act, 2002 and formulate an
action plan to protect the Biodiversity in the river basin. River Pampa is unique
in its socio-cultural-religion and ecological significance. Due to its affinity with
the Holy Shrine Sabarimala, River Pampa is known as Dakshin Ganga. The
Pampa River Basin comprises Periyar Tiger Reserve and Achenkovil Forest
Divisions in the Western Ghats. It is one of the water sources of
Pathanammthitta, Alappuzha and Kottayam districts in Kerala. As per reports,
40 lakhs people depend on this river for various needs. Despite these factors,
Pampa river is shrinking in size due to pollution. As a result, the Biodiversity
and the Hydrological terrain of Pampa Basin is facing threat. I, therefore, request

the Government to take immediate measures to protect this Holy River.
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(vii) Need to dissuade the use of offending words against the revered saint
‘Valmiki’
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(viii) Need to denotify the Wild Life Sanctuaries in Himachal Pradesh with a

view to protect the interest of the local people facing threat of displacement

ST, IO I (FTSN):  fZATES Yo H WA &F, N &7, MieednR, S o),
Rieett, qrsarare, @@, TR, RipRET, el WEAR d diengR |fed 3me @Ml 1)
T 700 AT ¥ R U g 91N B9R W 3Mfe fRATaea) Irid SfSAgal BT Al
IR T T R IRA WHR $HI AfBHIT & SR 37 WM W T Al 8 ARRIT
I & gB € 91 I HAT 9 R & R fieN & 9 &1 oW 8 g § A
P! AT & arm |fed 37 <fies Bl # W) qrerd I Bl W@ 8 qAT AU gaT bred
g 99 W A gfdg & gaT 21 Ui s & fFAIR 1450 wie & 5 fHoHio & wahd # R

RASTel, BN, SRErSl, USQl, HOEl, WRATS, AN, SATell, €Wl WK, €IeSSic, fHeld],

TR GRAT, TelR-BRYR, <&, Srerial, Ry, <Ra, @fedrs, fure, I, gwer 9 =mwer
afed Adsi g IAT U &5 B RS W TAR¥dl & o€l J9Tfad T e biorsal,
YmTelt U4 gEt W XE X8 21 S a9 B WS & & AN A Al a9 gArar (2009) 1 o

IREHR R AT ATl o/ WRG WRBR ¥ AUy amug € 6 39 99R1 &1 A & dD 39

Al § AIfChIgs IIRVY Bl SAICHIS HRP [RHET UG & ofRdl JHIfdd Rl &l I8

B



02.12.2010 31

(ix)Need to expedite the electrification of railway line on Indore-Dewas-Ujjain
section in Madhya Pradesh

SHRIMATI SUMITRA MAHAJAN (INDORE): Electrification of Indore-
Dewas-Ujjain Section (80 km) was sanctioned couple of years back and the
entire estimated amount has been sanctioned and released. The project was to be
completed months ago but has been delayed and it is not certain when it will take
the final shape. The work of electrification 1s being carried out by Kota unit of
Railway electrification works. To the best of my knowledge remodeling of the
passenger yard at Indore station (where the tract is proposed to be lowered) was
carried out earlier to 2003 well before the point-to-point survey was conducted.
Needless to say that lowering of the track was no where proposed at that time
and suddenly it is being argued that the required height at two places is not as per
standard and hence the present track needs to be lowered. This is apparently an
afterthought even presuming that there is a need of lowering of track then this
could have been done simultaneously with the opening of the project. In fact
earlier completion of this project is more in the interest of the railways than the
passengers, as it will reduce congestion at Ujjain. I, therefore, urge the Hon’ble
Railway Minister to initiate an enquiry into the delay of the project and survey
reports and take steps to expedite the electrification of Indore-Dewas-Ujjain

section in Madhya Pradesh.
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(x) Need to shut down the Cement Factory causing pollution in Jalgaon
Parliamentary Constituency, Maharashtra
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(xi) Need to provide special financial package to the State of Rajasthan to
make up the shortfall in the number of teachers and remove shortcomings in
the educational system
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(xii) Need to shift Bagdad Asmara Firing Range to Ramdurg and Marihal
Ranges in Belgaum Taluka, Karnataka

SHRI SURESH ANGADI (BELGAUM): I would like to draw the attention of
the Union Government towards the public demand for shifting Bagdad Asmara
Firing Range of Belgaum (Karnataka).

Out of the total notified area of 7469.11 acres, only 1302.11 acres in
Mondoli village is classified as Military land, the rest i.e. 6167 acres are
agricultural land. The farmers are, therefore, affected very much due to military
operations in the area falling within the range of their fertile lands. The MLIRC
personnel conduct frequent firing exercises at short notices causing problems to
farmers who could not venture into farming activities. Few sentries are deployed
but of no use. Their losses have not been compensated, so far.

Shifting the Bagdad Asmara Firing Range to Ramdurg and Marihal Ranges
in Belgaum Taluka is the need of the hour, though it is little far off from
Belgaum Cantonment, as the civilian population is increasing day by day there.

The Army is having in its possession nearly 28,000 acres of land in
Belgaum area and has not used the said land for any purpose since independence.
Bagdad Asmara Firing Range can be shifted to this land of Army, which could
solve the problem in all respects.

I, therefore, urge upon the Union Government to consider shifting the
reserved firing range, for the sake and safety of lives of the villagers, farmers and

students to the land under possession of Army in Belgaum.
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(xiii) Need to recognize the Degree and Diploma certificates of teachers
training issued to students by Bharatiya Shiksha Parishad, Lucknow for the
purpose of employment

SHRI R. THAMARAISELVAN (DHARMAPURI): I would like to bring to the

attention of the Government the plight of students who have obtained diploma and
degree courses in teacher education through institutions which later on emerged
unrecognized universities like Bharatiya Shiksha Parishad, Lucknow. It has been
reported that more than one lakh students out of which 15,000 students from Tamil
Nadu which include more than 1,000 students from my Parliamentary Constituency,
Dharmapuri alone, have obtained diploma and degree from such institutions and are
wandering for employment unsuccessfully for the past several years, and their future
1s in dark as certificates issued by them are not accepted as valid in respective States
for employment as Teachers. However, since the certificates issued by the
unrecognized institutions are not accepted by their State Governments, these
students are remained unemployed for many years and their future is in peril. I,
therefore, urge upon the Government to declare the certificates of teacher education
of those students who have undergone their training through such unrecognized
institutions as valid or in alternate give them some relief, so that the affected

students can get employment as Teachers and lead a peaceful life.
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(xiv) Need to take steps for release of Indian fishermen from Tamil Nadu who
are languishing in prison of Qatar for trespassing international territorial
waters

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): The fishermen of
Kanyakumari Constituency, Tamil Nadu are imprisoned in prisons in Qatar for
unauthorisedly entering into the territorial waters of Qatar Nation.

More than 10,000 fishermen from Kanyakumari District are engaged in
fishing in Gulf Countries and more than 25,000 fishermen from Kanyakumari
district are involved in migrant fishing. Recently 46 Indian fishermen of Tamil
Nadu State were arrested by Qatari authorities and a group of 28 fishermen from
Saudi Arabia were sentenced to a two-year jail term on 27-10-2010 by a local
court for intruding into Qatar’s territorial waters. Cases of other 18 Indian
fishermen of Tamil Nadu are also under investigation. The Indian fishermen in
the Qatar Prison must be cared well by providing them good food. The family
members of all Indian fishermen are deeply anguished as they have no one to
help them.

The judgment of two-year imprisonment is really unfair. Due to currents
of water, sometimes the fishing boats happened to cross the territorial water of
the country. These fishermen are innocents and genuine fishermen of our Nation.
It all happened without their knowledge as they are not scientifically aware of the
exact water boundaries.

Hence, I urge the Government of India and the concerned Ministries to take
immediate and necessary steps by sending a team for holding a talk with the
Government of Qatar for the release of all forty-six Indian Fishermen of Tamil

Nadu State from prisons in Qatar.



02.12.2010 37

(xv) Need to provide sufficient railway rakes at Pollachi Railway Station in
Tamil Nadu for transportation of Coconuts to different parts of the country

SHRI K. SUGUMAR (POLLACHI): Pollachi is an important commercial centre
in the State of Tamil Nadu and it supplies coconuts and tender coconuts all over
India including Mumbai and Delhi. There are several coconut groves in the region
and hence it is called as ‘Coconut City’. There is a huge demand for Pollachi
coconuts and tender coconuts all over the country. However, the coconut growers
in Pollachi are not getting remunerative price for their produce due to lack of
transportation. The coconut growers have been demanding to provide railway
rakes at Pollachi railway Station to transport coconuts and tender coconuts to
different parts of the country exclusively for these products. Since these are
perishable items, it needs quick disposal and these products cannot be kept for a
long time. Therefore, to provide a better remunerative price for the farmers of
coconuts and tender coconuts in Pollachi and to save their produce, quick
transportation is the need of the hour. I, therefore, urge upon the Hon’ble Railway
Minister to direct the concerned railways authorities to provide sufficient railway
rakes at Pollachi Railway Station for the transportation of coconuts and tender
coconuts to different parts of the country. As gauge conversion work is going on
in Pollachi, railway rakes may be provided at Coimbatore Junction till the gauge

conversion work is completed in Pollachi.
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12.06 hrs.

DEMAND FOR SUPPLEMENTARY GRANTS (RAILWAYS), 2010-11

MADAM SPEAKER: Now, the House will take up items 20 and 21 together.

Hon. Minister.

... (Interruptions)

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERIJEE): 1 would
request the House to pass the Demand for Supplementary Grants for 2010-11 of
the Ministry of Railways. ... (Interruptions)
MADAM SPEAKER: 1 shall now put the Supplementary Demand for Grant
(Railways) for 2010-11 to the vote of the House.

The question is:

“That the respective supplementary sums not exceeding the amounts
shown in the third column of the Order Paper be granted to the
President of India, out of the Consolidated Fund of India, to defray
the charges that will come in course of payment during the year
ending the 31* day of March, 2011, in respect of the head of
Demand entered in the second column thereof against Demand No.
16.”
The motion was adopted.
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12.06 ' hrs.
DEMANDS FOR EXCESS GRANTS (RAILWAYS), 2008-09

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE) : I would
request the House to pass the Demands for Excess Grants for 2008-09 of the
Ministry of Railways.
MADAM SPEAKER: I shall now put the Demands for Excess Grants (Railways)
for 2008-09 to the vote of the House.

The question is:

“That the respective excess sums not exceeding the amounts shown
in the third column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to make good the
excess on the respective grants during the year ended on the 31* day
of March, 2009, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 4 to 8 and 15.”

The motion was adopted.

... (Interruptions)
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12.07 hrs.

APPROPRIATION (RAILWAYS) No. 5 BILL, 2010”
THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Madam,
I beg to move for leave to introduce a Bill to authorise payment and appropriation
of certain further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11 for the purposes of Railways.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year
2010-11 for the purposes of Railways.”

The motion was adopted.
KUMARI MAMATA BANERJEE: I introduce** the Bill.
... (Interruptions)
MADAM SPEAKER: The Minister may now move that the Bill be taken into
consideration.
KUMARI MAMATA BANERJEE: Madam, I beg to move™**:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11 for the purposes of Railways,
be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part — II, Section 2 dated 02.12.2010.
** Introduced and moved with the recommendation of the President.
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MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:

“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to
the Bill.

... (Interruptions)

KUMARI MAMATA BANERJEE: Madam, I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

... (Interruptions)
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12.08 hrs.

APPROPRIATION (RAILWAYS) No. 6 BILL, 2010"
KUMARI MAMATA BANERJEE: Madam, I beg to move for leave to introduce
a Bill to provide for the authorization of appropriation of moneys out of the
Consolidated Fund of India to meet the amounts spent on certain services for the
purposes of Railways during the financial year ended on the 31 day of March,
2009, in excess of the amounts granted for those services and for that year.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
authorization of appropriation of moneys out of the Consolidated
Fund of India to meet the amounts spent on certain services for the
purposes of Railways during the financial year ended on the 31% day
of March, 2009, in excess of the amounts granted for those services
and for that year.”

The motion was adopted.
KUMARI MAMATA BANERIJEE: I introduce** the Bill.
... (Interruptions)
MADAM SPEAKER: The Minister may now move that the Bill be taken into
consideration.
KUMARI MAMATA BANERJEE: Madam, I beg to move™**:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services for the purposes of Railways during the
financial year ended on the 31* day of March, 2009 in excess of the
amounts granted for those services and for that year, be taken into
consideration.”

* Published in the Gazette of India, Extraordinary, Part — I, Section 2 dated 02.12.2010.
** Introduced and moved with the recommendation of the President.
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MADAM SPEAKER: The question is:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services for the purposes of Railways during the
financial year ended on the 31* day of March, 2009 in excess of the
amounts granted for those services and for that year, be taken into
consideration.”

The motion was adopted.
... (Interruptions)

MADAM SPEAKER: The House will now take up clause-by-clause consideration
of the Bill.
The question is:
“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)
KUMARI MAMATA BANERJEE: Madam, I beg to move:
“That the Bill be passed.”

MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again tomorrow, 3"
December, 2010 at 11. a.m.
12.10 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEriday, December 3, 2010/Agrahayana 12, 1932 (Saka).
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Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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